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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

Between :-

L.Lakshmi

..« Applicant
And

1. Chief Personnel Officer,
SC Rlys, Rail Nilayam,
Sec 'bad .

2. Chief Commercial Superintendent

(Catering),
SC Rlys, Rall Nilayam,

Sec'bad. : ' ..

3. Sr.pDivisional Personnel Officer, -
SC Rlys, Vijayawada.

««+ Respondents

Counsel for the Applicant H Shri P,Krishna Reddy

Counsel for the Respondents 3 Shri V,Bheemanna, SC for Rlys

CORAM3
THE HON'BLE SHRI H.RAJENDRA PRASAD MEMBER (A)

(Order per Hon'ble Shri H.Rajendra Prasad, Mamber (&) ).5@,
i e /y'b\.'

* e @ 2.




o’ * _ 2 .
(Order per Hon'ble Shri H,Rajendra Prasad, Member (A) ).

Heard shri P.Krishna Reddy, counsel for the gpplicant

and Shri v,.Bhimanna, standing counsel for the Respondents.

2. The circumstances of the engagement of tbe ;pplicantﬁgn

this 0.A., the work—plaqg of %:Eéiéengagemcnt,and the nature of
work S;e all similar to that of the applicants in OA 123/94 dis-
posed of by this Tribunal on 19-6-97. _The judgement duly took
note of the earlier history of fhe case including the judgement
passed by the Hon'ble Supreme CoprtkLﬂﬂ“uE]remanding the case

to the Tribunal. Certain directions were giﬁen in the said
judgement after takingi., due cognisance of the pleas, circums-
tances aﬁa facts of the case. Those directions are wholly appli-
cable in this case as well, provided the applicants in the instant
case were performing their dutieg on the date of filing of this

OA.,i e ., 2-2-96 »

3. Shriiiﬁv.gBhiﬁggﬁéﬁg'submits that Applicantﬁh%néi@jhﬁd?:ZE-
ing i

‘Stopped, on her own volition{ngfattendﬁtd“duties‘in the month of
Jangary/February '94., This is a matter for the respondents to
chegk for accuracy. If the applicant had indeed been performing
any duties on the date of Veri%ication of her application ;.e.,
2-2-95, the directiohs issued in‘OA 123/94 shall be made applicable
to the applicant herein also. While arriving at a suitable

decisidn, the contents of Annexure«]V to the Original Application

may also be kept in view, to the extent necessary and germane to



.
0.A.174/96.

To

1. The Chief pPersonnel Officer,

24

3.

4o
Se
6

7.
B

SC Rlys, Railnilayam,
Secunderasbad. :

The Chief Commercial Superintendent
(Catering), SC Rlys, Railnilayam,
secunderabad.

The sSr.Divisional Personnel Officer,
SC Rlys, Vijayawada.

One copy to Mr,P.Krishna Reddy, Advocate, CAT.Hyd.
One copy to Mr.V.Bheemanna, SC for Rlys, CAT.Hyd.
One copy to HHRP.M.(A) CAT.Hyd. \,

One copy to D.R.(A) CAT.Hyd.
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IN THE CENTRAL ADIINISTRATIVE TRIBUNAL
HYDERABAL BENCH AT HYLCERABAL

THE HON'ELE MR.JUSRICE
o . VICE~CHATIRMAN

e

THE HOW'BLE MR,H.RAJENDRA PRASAL:M(4),

N .

Dated: 2% -7 -1987
! .

ORDER/J SBCMENT .~

Mok /B .A./C. 5. 1lo,

(Weps )

Admitted ang Interim‘direcfions

Issued
Adlowe
Disposed of with Girections
Dismigsed.

Dismigsed as withdrawn
Dismigsec¢ for ééfault;

Oxade &/Re jecteg.

=+ N Ve .
No order as +o Co,

il Sem—a
Centryl shgdminisicaties ihidding)

R
B FALAN £0H i

rz_;' 11298

'g‘a-‘ﬁﬂrﬁ anadis )
HYRYRABAD BENER

——

PO SRR

\

TR A

¥ W
@






